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MR. Deputy-Speaker: The House will continue discussion on Motor Vehicles (Amendment) Bill. Shri Rajo Singh
was on his legs.
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SHRI M.O.H. FAROOK (PONDICHERRY): Will you be able to supply LPG at a lesser cost for cars?
SHRI RAM NAIK: Lesser as compared to petrol but not with subsidy.
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SHRI G.M. BANATWALLA (PONNANI): Madam Chairperson, the Bill has very commendable objectives. |
congratulate the hon. Minister for having expressed his concern at this important question of vehicular pollution as
well as road safety. It is with these twin objectives of preventing vehicular pollution and of also considering the road
safety aspects that this Bill has come.



At the outset, | would like to emphasise that mere legislation is not sufficient to achieve these objectives. There are
several areas that need to be considered. | may draw the attention of the hon. Minister to some of these areas. For
example, since 1993, there is a scheme to provide hundred per cent grants to States so that they may be able to
procure pollution testing equipment. It is a good scheme in order to help the States to have the sophisticated
equipment for testing pollution. But then, unfortunately a cut was applied and from 15t June, 1998, this hundred per
cent grant-in-aid has been reduced to 75 per cent grant. So, we find that, on the one hand, we express concern
over prevention of pollution and come out with very laudable Bills and, on the other hand, we apply cuts to our
schemes directed towards the control of pollution.

Further, you will find that with respect to budgetary allocations for the same pollution testing equipment, for 1999-
2000, the Budget estimate was Rs. 100 lakh or Rs. 1 crore. But in the revised estimate, the whole thing was cut
down by 50 per cent. It was brought down to Rs. 50 lakh.

| do not comment upon the amount involved. | say that on the one hand, we come with pieces of legislation to
prevent pollution and on the other hand 50 per cent cut is given to budgetary allocations directed towards the
control of pollution. These are areas that require attention.

Now, after applying this 50 per cent, what is the position? The position is that during 1998-99, the Statewise
distribution of funds came to hardly Rs.64 lakh and out of so many States that we have, only four, namely, Kerala,
Assam, Mizoram, and Goa were given the Grant-in-Aid. | must therefore, emphasise on greater attention to various
areas that we have selected for the purpose of control of this pollution.

Similarly, there are other schemes for control of pollution of motor vehicles. We are told that there are awareness
activities. But what are those awareness activities by the Department concerned? Hardly two workshops to train our
officials in the modern methods of pollution control, throughout the length and breadth of the country have been
held. What | am emphasising is that there also the budgetary allocation was cut and that too could not be properly
utilised. Hardly Rs.10 lakh on these two workshops were there.

We are told about the safety aspect of the roads. It is a very big step. The entire machinery will have to be
strengthened and a greater concern will have to be shown, say, for example, the condition of roads. That is very
important with respect to accidents. Even, take the case of national highways. The condition of none of our national
highway is equivalent to the norms that are internationally accepted for any highway. | know it involves gigantic
expenditure, but then we have to see to it. But there is not a single national highway in India, the conditions of
which may compare with the international norms of the highways.

There is this particular question that on the one hand, we have these national highways not conforming to all the
norms of national highways and on the other hand what is the attention being given on maintenance or repairs of
national highways. We find serious shortage in allocation of funds for maintenance of national highways as
compared to the requirements. In the year 1997-98, we are told from budgetary papers that the shortage was as
high as 34 per cent merely on maintenance not to talk of the norms of the national highways. In 1981-82, this
percentage of shortfall for maintenance of national highways was 15.39 per cent and this shortfall figure for
maintenance has gone up from 15 per cent to as high as 34 per cent. These are the areas that require greater
attention.

Of course, there are constraints of resources. But the point that | was making is that not mere legislation but
strengthening of machinery, strengthening of various schemes, greater resources, and all these are the things that
will require the attention of the Government. Of course, | have congratulated the Government for having come out
with this particular Bill that was needed exceptfor one or two lacunae that are still there.

MR. CHAIRMAN : Please conclude now.

SHRI G.M. BANATWALLA : Madam Chairperson, | have not yet come to the Bill as such.
MR. CHAIRMAN: Shri Banatwalla, you have taken ten minutes on your introduction.

SHRI G.M. BANATWALLA: Madam, it is a very important matter and it relates to our roads.

MR. CHAIRMAN: You are a member of the BAC. Only one hour has been allotted for this Bill. You must understand
my problem.

SHRI G.M. BANATWALLA: | do not know as to who has suggested this time-frame.
MR. CHAIRMAN: It was the decision of the BAC.



SHRI G.M. BANATWALLA : No Business Advisory Committee Report has come to us.

Madam Chairperson, now | come to the Bill. What is the position? The present position is that for any alterations or
modifications as far as the vehicle is concerned, an application has to be made to the registering authority. Now, no
application is needed. Now, with the passage of this Bill, no approval of the registering authority is needed in the
area of carrying out modifications to the engine. Certain conditions will be prescribed. That is all. And then | have to
comply with those conditions. | need not go to any registering authority for the purpose of any prior approval. Now,
when prior approval was wanted and still we had so much of vehicular pollution, | only hope that by merely
prescribing certain conditions for modifications of engine and then leaving to the persons concerned to carry out
their modification without any prior approval of the registering authority may not aggravate the matters. Of course, |
do understand that within 14 days, the Bill says, the person concerned, who has carried out the modification, has to
go to the registering authority but for what purpose. It is only for paying the fees and getting the thing recorded in
his Registration Certificate. | think, it has to be strengthened more. That is what | am saying of this particular clause
that is necessary.

Then, with respect to the conditions that may be laid down for carrying out the modifications to engine, etc., all the
authority is concentrated with the Central Government. The State Governments, with their own problems, with their
own local conditions, do not come into the picture at all. | think that in these days of decentralisation, this is an area
that needs a greater attention.

| will make a last point and | will conclude. The Bill is good enough but then there are several other problems that
must be considered. Now, here we know that adulterated fuel is also one of the major causes for pollution. We have
just heard the hon. Minister, Shri Ram Naik telling us about LPG, etc. That apart, the ordinary machinery that we
have for the detection of adulteration of oil that creates a lot of problems not only with respect to the old cabs and
cars but even with respect to the newer ones also.

| have just referred to the old cabs. Here, in Delhi, under Supreme Court order, there are restrictions on taxis. But
then those people are in a miserable plight. Something has to be done about them. The taxis of more than 10
years--| believe, it is 10 yearsa€”cannot ply. That is the order of the court. But then, when you go out, look at the
situation and look at the ground realities, you find that

those taxi people are in great miserable plight. | must, therefore, appeal to the Government to see that every
endeavour, and not a half-hearted measure, but every endeavour is made in order to see that the plight of these
taxi drivers is also mitigated.

In deference to your restlessness, Madam Chairperson, | conclude.
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Liability to pay compensation in certain cases on the principle of no fault.”
The second part is like this:

"The amount of compensation which shall be payable under sub-section (1) in respect of the death of any
person shall be a fixed sum of “fifty thousand rupees' and the amount of compensation payable under that
sub-section in respect of permanent disablement of any person shall be a fixed sum of “twenty five
thousand rupees".
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Section 161 says:

" Special provisions as to compensation in case of hit and run motor accident--(1) For the purposes of this
section, section 162 and section 163--"

I Ado @ fae de 79, S AR o) e T, G oRFRR F s e 161 (3) (@) A we 2-

"in respect of the death of any person resulting from a hit and run motor accident, a fixed sum of twenty-
five thousand rupees;"
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"Scheme for payment of compensation in case of hit and run motor accidents--"
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a§ ¥d gafy oms s ¢ 5 el g g9 @00,a€) ( =auE) Is the House being run by the Chairman or the Parliamentary
Affairs Minister?

MR. CHAIRMAN : That is not the point. | have already told that you are the last person to speak because the
Minister has to reply before 4 o'clock, and the debate on resolution passed by Jammu and Kashmir Legislative
Assembly has to start.

SHRI PRAMOD MAHAJAN: | am not running the House. Originally, two hours' time was given. We have already
taken three hours.

SHRI RASHID ALVI : | am sorry that | am the last person to speak.
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SHRI PRAMOD MAHAJAN: At 4 o'clock, we have to start another discussion. Otherwise, we will take one more day
for concluding this debate.
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MR. CHAIRMAN : We are supposed to start the discussion under Rule 193 regarding resolution passed by Jammu
and Kashmir Legislative Assembly for autonomy at four o'clock. If the House permits, it can be taken up after this
Bill is passed.

SEVERAL HON. MEMBERS: We agree.
MR. CHAIRMAN: The question is:
"That the Bill further to amend the Motor Vehicles Act, 1988, be taken into consideration. "
The motion was adopted.
MR. CHAIRMAN: The House shall now take up clause-by-clause consideration of the Bill.
The question is:
"That clauses 2 to 5 stand part of the Bill."
The motion was adopted.
Clauses 2 to 5 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
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MR. CHAIRMAN: The question is:
"That the Bill be passed."

The motion was adopted.



